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CENTRAL ADMIN 1ST RAT 1W TRTh tJNAL 

HYDERABAD BEN'TI : HYDERARAD 

ORIGINAL APPLICATION NO. 	7 ( OP 1992 

3hz-i 	(IS' ra 
Versus 

I- I 
H 

- 	 Respondent(s) 

This Application has been submitted to the Tribunal by 

Advocate 

under Section 19 of the Administrative Tribunal Act, 1985 and 

sahie has been scrutinised with reference to the points mentioned----

in check list in the light of the provisions containe&in the .  

Aijnjnjstratj Tribunal (Procedure) Rules, 1987. 

The Application has been in order and may he listed 

for admission on 

H 

Scrutiny Officer. 	
Registrar (J) 

- 

"4- 
	

/ 	 $ 	 - 



Has the index of documents been filed and has the 4! c paging been done properly? 

Have 	the chronological 	details of representations 
made and the outcome of such representation been• 
indicated in the application ? 

Is the 	matter raised 	in 	the application 	pending 
before any court of law or any other Bench, of the 
Tribunal ? 

Are the application/duplicate 	copy/spare 	copies 
signed ? 

Are extra copies of the application with annexures 
filed. 

Identical 	with the original 

Defective 

c) Wanting in Annexures 

No .................. IPage 	Nos 	.......................? 

d 	Distinctly Typed? 

Have 	full size envelopes bearing full 	address 	of 
the Respondents been filed ? ( 

Are the given addresses, the registered addresses ? 

Do the 	names of the parties started in the copies, 
tally with those indicated in the application ? 

Are the translations certified to be 	true or sup- 
ported by an affidavit affirming 	that 	they are (•t 	L.. 
true? 	 I  

Are the facts for the case mentione under item 
No. 6 of the application.  

Concise? 

Under Distinct 	heads?' 

Numbered consecutively 7 

Typed 	in 	double space 	on 	one' side 	of the 	, 
paper ? 

Have the particulars for interim order prayed for, 
stated with reasons? 
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Particulars to be examined 

2 

Endorsement as to result of exanlinat ion 

4'  
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CENTRAL ADMINISTRATIVE TRIBUNAL 

HYDERABAD BENCH 

APPLICANT (S)..... 

RESPONDENT (S) 

Endorsement as to result 
particulars to be examined 	 . 

of examination 

I. 

... 

Is the application Competent? 

2. Is the application in the prescribed form? 

Is the application in paper book form? 

Have prescribed number complete sets of the 
application been filed 

3. Is the application in time ? tt\  

If not by how many days is it beyond time ? 

His sufficient cause for not making the applica- 
tion in time, stated?  

4. Has 	the 	document 	of 	authorisation / Vakalat 

name been filed? 	 . . 

5. Is 	the application accompanied by B.O./LP.O. 

for Rs. 50/-? 	Number 	of 	B,D. / I.P.O. 	to 	be 

recorded. 	. 	 .. . 	. 	- 

.6. Has the copy/copies of the order (s) against 	which r4 
the application is made, been 	filed ? 

7. Have the copies of the documents relied upon ç 
by the applicant land mentioned in the appli- 
cation been filed -? 

Have 	the 	documents referred 	to in (a) above A 
duly attested and numbered accordingly? 

Are the documents referred to in 	(a) above 

neatly typed in double space ? 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :: HYDERABAD BENCH 

O.A.No. 	 f 1992 

Between: 

P.5iva Prasada Rae. 

AND 

The Sub-Divisional Inspector 	- 
(postal) Vuyyuru, Krishna district. 
and 3 others. 

0. Applicant 

.. Respondents 

rim 

	 CHRONOLOGICAL EVENTS 

5.No. Date Particulars Page No. 

1. 29.3.1988 Memo No.BE/217 issued by 2, 
the second respondent. 

2. 12-11-1991 The first respondent 	has 
sent notice 	for 	verification. 2 

3. 16-11-1991 Applicant has 	prbducthd 	the 
the documents for verifjetion. 2 

4. 4-6-188 Regd. 	title 	dsad 	in 	D.No.1102/88. 2. 

5. 28-12-1991 The applicant has submittod a 
representation 	to 	the second 3. 

- respondent. - 

j 	 6. 10-9-1964 Notification No.6/63/60-Disc, 3. 

/ 

H ? D E R A BAD. 

DATED : 5-2-1992. 	 COUNSEL FOR THE APPLICANT. 



Zr 	 t 	dc4oi til2i47V R'tca#oL e1 

,At4- 

APPLICATION UNDER SECTION 19 OF THE AD:MINI5TRATIVE TRIBUNALS 

ACT, 1985. 

O.A .NO: 
	

9 k 	of 1992. 

Between: - 

Ip.Siva Prasada 

A N D 

The Sub-Divisional Inspector (Postal) 
Vuyyuru - 521 165, Krishna District 
end tothers. 

.. .Applicant. 

Respondents. 

16 

INDEX 

- x_x--x-x-x-x-x- x_x_x_x_x_x_.x_x_x_x_x_x_x_x_x_x_x_x_x_x_x-x-x-x-x-x- 
S.NO: 	 Description. of Documents. 	 Page Nos. 
- x _ xx_ x _ x _x_x_x_x_x_x_x_x_x_x_x_x_x_x_x_x_x_x_x_x_x_x_x_x_x_x_x_x_x_ 
1 . 	 origina Application. 	 1 - 5. 

Memo QB2/217p  dt.29.3.88. 	. 	 A 	I. 

Sub-Divisional Inspector 
Procgs. dt.12.11.91. 	 A -II. 

Representation to Post Mater General, 
A.P.Vijayawada, dt.28.12.1991. 	 A -III. 

- )(-X _X_X_X_X_X_X_XXXXXXXXXXX ' 

Hyderabad, 
Dt.5. 1 • 1992. SIGNATURE OF THE APPLICANT. 

IN THE CENTRAL ADt4INISTRATIVE TRIBUNAL : HYDERABAD. 

O.A.NO; 

For use in Tribunal's Office:-

Date df Filing 

Registration No 

OF 1992. 

REIJEIVED\% 
1 JAN 1,992 I - 

. 

SIGNATURE 

for REGI5TRAR. 

I 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL AT HYDERABAD BENCH. 

C.A.No. 	496 
	

of 1992 

Between; 

P.Siva PrasadaRia, 
s/a. Guravaiih, 
aged 27 years, 
Kodurupadu, Bavulupadu Mandal, 
Krishna District. 	 .. Applicant 

AND 

The 5ub Divisional Ihspecto:r(Pdstál), 
Vuyyuru— 521 165, Krishna district.. 

The 5eniar Süperinténdent (Postal), 
Vijayawàda Division, 
Vijayewada - 520 001. 

The Post MaSterGSneral, 
G.P.O. .Hyderabad - A.P. 

G.hId Pràsád, s/a. Veers Swamy, 
aged 35 *ears, B.P.M. 
Kodurupadu Pcát Ofuiáe, 
Bavulupadu Mandal, Krishna fist. 	Respondents. 

DETAILS or THE APPLICATION 

Earticulars  of the Applicant : 

As shown in the cause title. 

Address for service of Notices s M/s. M.V.DURGA PRASAD & 
Y.V. RAVI PRASAD 

Advocates  37—Indirahagar, 
Vijeyanagar Colonyi 
HYDERABAD - 500 457. 

Earticulars.of the Respondents. ;.-

As shown in the cause title. 

3. Particulars of the order against which application is made ; 

Questioning the selection of the fourth respondent 

herein, for the post of Sub Post Master at Kodurupadu, 

Krishna District by the Respbndents 1 and 2 herein. 



Jurisdiction_of the Tribunal * 

The applicant declares that the subject matter 

of the  order against which they wants redressal is within 

the jurisdiction of the TribunalA/N '1t 	- tt 

Limitation s 

The applicant further declares that the 

ap!plication  is within the Limitation prescribed in SSc.21 

otj the Administrative Tribunals Act, 1985. 

64 Facts of - the Caa $ 

() 	It is submitted that the second respondent by" 

ha.s Memo No.BE/211 9  dt.29.'3.19889  aflztnl has called for 

aJpplications from the eliible candidates to the post of 

Extra-Departmental Sub Post Master at Kodurupadu branch 

Post. Office under the Sub-Post Office,. Veeravalli, Krishna 

district. About 10 candidatesincluding the applicant and 

the fourth respondent have made their applications. The 

jiirst respondent has sent  notice for verification on 12-11-1991 

:that he would beEnSst*y visiting the Kodurupadu village 

r
on 16-11-1991 and therefore, the applicant shall be present 

!with original certificate and document for verification. 

The applicant has produced the origibals of the nativity 

certificate from the Mandal Revenue Officer, record-sheet 

from the Head Master, N.C.E.M.E. School, Kodtrupadu. The 

Secondary School Certificate from: the floard of Secondary 

Education, A.P., the Community Certificate issued by the then 

: Tahsilder, Nuzivid 	Income Certificate from, the M.R.O. 

Bapulapadu, Ownership of the 5uilding Certificate with valuation 

from the Gram Pnchayat, Kodurupadu and his original title deed 

dt.4-6-1988( D.No. 1102/88, on the file of Sub-Registrar, Kanu 

having already submitted the copies of these documents. 



(~V 
Cb) 	It is submitted that the first respondent has 

verified the documents produced by the applicatnt and other 

candidates including the fourth respondent and did not 

ccnduct any interview except asking questions incidential 

to the verification of the documents produced by the respective 

candidates. It is learnt by the applicant that the first 

respondent has submitted a report recommending the name of 

the fourth respondent IS accordingly the second respondent 

selected the fourth respondent for the post of Sub—Post Master, 

Kodurupadu on learning, about the selection, the applicant has 
submitted 
ant a representation on 28-12-1991 has ato the second 

respondent, but the second respondent is going ahead with issuing 

appointment.order to the fourth respondent without considering 

he representation of the applicantt hence, this original 

application, tWn for the following grounds s 

R 0 U ND S 

(i) 	The selection of the fourth respondent is illegal, 

arbitrary and without any basis. 

The respondent failed to follow the procedure 

laid down under the E.D.A. Conduct and Service Rules, 

Notification No.6/63/60—Disc. dt.10_9_1964. 

(au) 	TOe respondents have not conducted any oral or 

written test and the selection was made purely on the basis 

of certificates and other documents produced by the respective 

candidates, The applicant has passed 10th tlass and he is having 

better educational qualifications, and belongs to Backward Class 

caste and his having his own accomodation which is a paces 

building in the Central locality of the village and is therefore 

he is the more eligible candidate of all.the 
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The respondent authorities failed to s&é that the 
selected and 

fourth respondent is not eligible to be/appointed for the 

post 5ub—Post Master ashe is already a beneficiary at 

under the Gramodaye !Scheme and has takrn a loan of Rs.15,000/—

from.the State Bank of India, Hanuman Junctiop for running 

a britk manufacturing unit and has committed !,.d!aUlt  and 

therefore, such a person cannot be selected for the post 

of Sub—Post Master. 

The respondent authorities ought to have s!efl  that 

the fourth respondent does  not own any house in his name and 

therefore, ineligible to be selected. 

The respondent authorities-failed to see that the 

Gram Panchayat passed a repolution and sent the some to the 

respondents stating that the applicant's house is situated 

in the central locality of the village and the fourth respondent's 

residence is in a corner place of the village and under the 

Rules *d the respondent shall consider all the objections 

which they have failed to do and therefore, the selection 

of the fourth respondent is bad. 

The respondent authorities ought to have selected 

the applicant, who is having better qualifications, and 

sufficient income and properties as required under the Rules. 

The app lican.t has declares that he has availed 

of all the remedies available to them under the relevant 

service rules etc. 

The applicant further declared that he has not 

filed any Writ, Suit or any other proceedings in this rigard 

in any court or Tribunal. 
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Main Eelief:- 

For the reasons stated above, it is therefore, 

prayed that this Hon'ble Tribunal may be pleased to 

declare the selection of the fourth respondent as E.D.Sub-Post 

Master, Kodurupadu, Krishna District by respondents 1 and 2 

as illegal, arbitrary and void and further that the applicant 

is entitled to be selected and appointed for the said post 

and pass such other order or orders as may be just and proper. 

Interim Relief:- 

itt is therafbre prayed that this Hon'ble Tribunal 

may be pleased to stay the appointment of the fourth respondent 

pending disposal of the Original Application and pass such 

other order or orders as may be just and proper. 

Particulars of the Postal order:- 

(i) 	No. 

- 	 iii) Amount of Rs. 50/- 
	04 433 , 

(iii).Date:-. 

List of Enclosureàt- 

a" 
	(i) Vakalat. 	

ço 
Covers. 	 ip.oa1tsao*omovS 

(iii) EFbstal Orders1  

VERIFIs_ATION - 

I am the above applicant, which is under the administrati 

control of the respondents herein, hereby verify that the contents 

of pares I to 10 are1  true to my personal knowledge and believed 

to be true on legal advise and that I have not suppressed any 

material facts. 	 - 

Hyderabad, 

Dt.5.1 .1992.. 

COUN5EL FOR THE APPLICANT. 

SIGNATURE OF THE APPLICANT. 
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otification for ED SPM/aPM Fast to be iswed by Ovl.16pdts 

RE5D.POST/ACK.tUE 

DEPARTMENT OF.POSTS 	 - 
Office of the Srj5upd*o Poèt Offices, Vijayawada Division 

Vijayawada 520010 

Memo No./217 	 dated at Vijayawada-1 	the 29-3-88 

NOTIFICATION 

1. 	Applications in The enClosed form are invited from 

eligible candidates for selection to the post of Extra-Depart- 

mental Sub-Postmaster/Extra-Departmental Branch Postmaster at 

* 	.. 	. 	. 	. 	., 	* 	. 	. 	• 	. 	ED/Sub Office! 	Kadurupadu 
Branch Post Officer under VeeraMalli Sub Post Office/ 

Head Post Office. 	The post carries allowances of Rs.275/- 

er mnth, 	 - 

The last date of receipt of applications in the office 

of the undersigned is 28-4-88 

Following are the candid*ions attached to the post; 

Ages 

the applicant should heave completed 18 years of age 

as on the date of issue of this notification. 	The 

maximum age upto which a person appointed to the post 

can be retained in service will be 65 years. 

Educational Qualification: 

VIII 5teddard. (Matriculaion or equivalent may be 

preferred) 

Income and ownership of property: 

The person applying for the pest of must have adequate 

means of livelihood He/She must have an adequate source 

of income and rnmust be able to offer suitable space to 

locate the Post Office, with provision for installation 

of even public cell office (PCO) 

Residences 

The person to be appointed to the Post must be a 

permanent resident of the village where the post 

office is located, 

v. Ink The person selected for appointment to thepost 

It 	 - 



r 	
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will Eaxzsssx have to furnish the prescribed security. 

vi) Nopersbñ holding an !lectie  office will be considered 

for appointment to the ppst. 

	

3. 	The' follo4ng documents should be submitted along with the 

applicat on. (See instructions  in the appiicatthffin  form). 

i. Certifidate regarding date of birth 

Certificate regarding educational :Qualification 

Caste certificate from the prescribed authority. 

'(in case the $plicant belongs to SC/STe 

Income and property certificate. 

Certificate regarding Residence. 

Employment certificate and letter of permission 

from the employer to apply for the ED Post (in 

case the applicant is a parttime/fulltjm 

employee of the State or Central Government 

Department/Organsation or Panchayat Raj 

Deartment)o 

iiv. In case the applicant is Ex.Servicemen/Ex.smy 

Postal personnel, proof of Army Service and 

Discharge certificate should be produced. 

	

4. 	ImP!rtaflt instructions to the applicants; 

I. Applications should be submitted only in the proforma 

nclosed to this notice and shou&d be in the 

applicant's own handwriting. Full and clear infor—

mflon should be given in all columns of the appli—

cation, otherwise the application will not be considered. 

ii. The applications should bear the date of subthission 

without fail, 

iii) The certificates and other enclosures submitted 

along with the application should be noted in the 

application by the applicant himself in the tee 

provided in the application unétr his/her signéture. 

This should be done Without fail. 
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iv, All the required documents/certificates should be 

ubmitted along with the application. No docummts 

will be accepted later or in place-meal. Applications 

not accompanied with all the necessary certificates 

or with incomplete information will not be taken 

up for consideration and no further correspondence wil. 

be entertained. 	I  

v. Applications received after the fixed data I.e. 

. . •.,,. 	•: will not be considered: 

	

s. 	I 	28-4-88 

Signaturäd(_Designation of the 
- Appointment authority. 

Vijayawada-521001, 

V 
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REGD.ADt A copy of thisjiotificatiofl is issued tos- 

ED SPM/BPM Kudurupadu BG 

p! os eat/Sub Postmaster Veeravalli 5.0* 
exhibit this notice as well as the prqfprma of 

application fnm, prontinently on the notice board 

in their office. 

ASPOs/SDI(P) VJtost 	He will please ensure 

the notice/application Fforrn is pb exhibited on the 

notice board of, the concerned offices. 

4xxxike The *aileverseer Gannavaxam 	He should 

ensure that wide publicity is given to this 

neification in the B.O. village and itw hamlets if any. 

The Sarpanch Kaurupadu 

The inandal Revenue Officer, Gannavaram. 

The Block Developmit Office Gannavaram 

 The village Assiflant Kodurupadu 

The Headmaster Kodurupadu 5chool 

The station Mouse Officer Kodurupadu 

The Employment Officer. . . . . 11. 

The above mentioned authorities (5 Iro 11 ) are 

requested to eshibit this notice and also the proforma of 

application enclosed to the notice on the notice boards of 

thieri offices and in the gram Catohery itc 6or the general 

information of the.public. Wide, publicity may be given to 

the availability of the vacancy notified in this notice 

Signature and Designation. 

Vijayawada. 



rr~ 
REGISTERED. 

DEPARTMENT OF POSTS, INDIA 

SUB DIVISIONAL INSPECTOR (POSTAL) 

VUYY0RU-5211h. 

Office of th 

To 

Sri Pulãgu Siva Prasada Rao, 5/0 Guravadh].0 
Kodurapadu. 	 - 

No.PO/Korumpadu/91 dt. 12.11.91. 

Subs Selection to the post of BPM S Korurupadu. 

lot 

I am visiting kodurupadu village on 16-11-91 saturday. 

S 	 please attend to Korurupadu BO at 11.00 A.M. on Saturday with 

oiginal certificates/do1cutneflts for verdverffication. 

Sd!- 

Sub Divisional Inspector(Postal 
- 	

Vuyyuru-521165. 

/True Copy// 

ii 
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From: 	 To 
The Post Master General 

P.SIVA PRASADA RAO 	 .Andhra Pradesh, 
KODURUPADI) 	 LVIJAYAWADA. - 
BAVULUPADU MANDALAM 	 MunicipalCompjex, 
KRISHNA DISTRICT, 	 'Opp.Jai Hind Talkies. 

5ir, 	£fl 	
H 

Subs 	Representation submitted by Polusü Siva Prasada Rao 
son of Gurava'ya of Kodurupadu,Bapulapadu Nandal 
about the app4intment of ane Garikapati SUrya- 
prasad, son of Veéraswami as the Branch Post 
Mater leavinbetter qualified persons 
arbitarly - Requesting the cancellation of the 
said appointment -Rag. 

0*0 

I beg to submit that I belong to Backward Class 

Community and I, studied Internediate after passing SSC 

Examination but failed, 	I 	furtt'Eer beg to submit that I own a 

house in the center of our 	village besides land of an extent 

of about Act  1.20. My age is 26 	'ears, I further beg to submit 

that I am disabled., 

I beg to submit that I \am one of the applicant for 

the Post of BPM of Kodurupadu. 

I beg to submit that I came to know that the authorities 

are pleased to appointment one Gdrikapati Surya Prasad as the 

BPM 	The said Surya Prasad is not\ having any proporties of his 

own to locate the Post Office. 	Bsides the same, the said 

Suryapiasad availed loan facilityunder the self employment 

scheme and misappropriated the, add amount. 

I beg to submit that the said SuryaPrasad belongs to upper 

caste and he is not so much educatd as me. 	Thus 

in all respects I am better sligible than Surya Prasad for 

the appointment as UPH. 	 -. 	.. 

... I 	beg. to-submit that the appointment of Surya Prasad 

as BPM leaving me who is more qualified is nothing - but arbitary 

I request you to be kind enough to enquire into the matter 

and appointm 	me as the BPM of Koduiupadu by cancelling the 

appointment of Surya Prasad and thusdo Justice. 

K odu rup ad u 
Sd!- P.SIVA PRASADA RAO•  

-. 
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Cntra1 Administrative Tribunal 
HYDERABAD 'BENCH 

6th Floor, Insurance Building 
tilak Road, Abids, 

I' 	Hyderabad. 

Date: 

O.A. Regd. No. )ii) 

TO 

Sir, 	 I '  

I am to request you to remove the defects mentioned below in your 
applicatiOn, within 14 days from the date of issue of this letter; failing which 

your apIication will not be registered and action UJR 5 (4) will follow. 

 

4 

I 

' 

/ 
I  

Ay' / 

t) 

F 	 I; 
0 

9R 
S 

j/RE..PRESENTEJ3\ 

( 

d 

Registrar (Judi) 
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BEFORE THE CENTRAL ADIVaNISTRATIVE TRIBUNAL: BYD&RPIBAD BENCH 

AT HYDERAB?D 

O.A. NO. 96 of 1992 

Between: 

P.Sivaprasada Rao 
	 Applicant 

and 
The- ?'-th ' 0stJ fl'()€QPay CPnc&D 

'- The Sr. Superintendent of Post Officsss 
Vijayawede Division, Vijayewada and 
two others 	 .•. Responnts 

COUNTER AFFIDAVIT PILED ON BEHALF OF RESPONDSNTS 1 to 3 

I, V.V.K.A.Mohan Rao, S/c Late Mohan Rao aged 

about 57 years, working as Asst. Postmaster General(S&\l 

O/o the Chief Postmaster General, A.P.Circle, Hyderthad, 

resident of Hyderabad, do hereby solemnly affirm and 

state on oath as follows;- 

	

1. 	I am the deponent hereing and as such I am well 

acquainted with the facts of the case. I have read the 

O.A. filed by the applicant and I  submit that it does 

not disclose any valid or substantial grounds for the 

grant of relief prayed for. 

	

2, 	It is submitted that a brief history of the case 

is that the post of Extra-Departmental Branch Post Master, 

Kodurupadu EDBOilW Veeravalli S.O. fell vacant on 24-7-91 
consequent on the resignation tendered by the regular 

incumbent to the post. The 2nd respondent notified the 

vacancy to the Employment Exchange on 29-7-91. As no 

candidates were spothorecl by the Employment Exchange within 

a period of one month, an open notification was issued on 

30-8-91 in the S.C. village inviting applications from the 

eligible candidates for selection to the post of ED. 8PM 

Kodurupadu B.O. in response to the said open notification, 

(12) Twelve applications were received. The 2nd respondent 

got verified the genuineness of the particulars furnished 

by the candidates in their applications through the 1st 

respondent. The 2nd respondent scruitinise5 the applications 

$tor. . 

sgtr-Director ( Adni 

We the Chief Polmaster Gee 

AtidhU4 Circe, U)d-533 031 
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and found that the 4th respondent possessed better quali-

fications in all respects, than the other candidates and 

selected him for the post an issued orders vide Memo. 

No.BE/217, dated 27-12-92, and the charge of EDBPM 

Kodurupadu B.O. was handed over to him on 31-12-1991 A/N. 

Agieved of his non selection, the applicant 

filed the present application without waiting for out-

come of his appeal preferred to the Second respondent. 

Thus O.A. is "premature" and liable to be dismissed on 

this ground "inlimine". 

In reply to Para-2, it is submitted that.the 

name of 4th respondent should be Garikapati Vera Prasada 

Rao and not G.Surya Prasad as quoted by the applicant. 

In reply to pera-3, it is submitted that the 

post in question is Extra Departmntal Branch Postmaster 

and 4-iot subpostmaster Kodurupadu as referred in this pare. 

In reply to para-6, it is subriitted that the 

n6ti:fication issued to the public by the 2nd respondent 

calling for the,  applic at ions for the post of EDBPM. 

Kodurupaduds No.BE/217, dated 30-8-91 and not BE/217, 

dated 29-3-1988. 

Twelve (12) applications were received for-the - 

said post including the one from the Applicant and another 

from R-4. It is -true that R-1 issued a notice to all the 

applicants on 12-11-91 to produce all th&ir original certi-

ficates and 'documents for verification at Kodurupadu B.O. 

on 16-1 1-91 • R-1 verified the documents produced by the 

Applicants on 16-11-1991. 	 -. 

The applicant produced the originals of all the 

certificates, copies of tthich -were -submitted by him along 

with his:  application dated 20-9-91. 

In reply to para-6(b), it is submitted that it is 

true that R-i verified the original documents of all the 

-, 

Asct flireeto? A..i 	. 

o/D the Chief postmasttc (je" 

At.ObU Cirh e., 
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candidates..- He did not conduct any interview of the 

candidates as no interview is prescribed in the rules. 

Hence no interview was conducted • It is not true that 

R.4 recommended the name of the Applicant. He is not 

expected to do so. He has submitted the reRort. on the - 

verification of the documents and other particulars 

shown in the applications. 	- 	 - 

The selection of R-4 of be post of BPM Kodurip.adu 

was made by the 2nd respondent on a-  comparative examine-

t1on of the merits and demerits of-all the applicants. 

A communication under No.BE/217/91-92, dt.27-12-91 was - 

-issued by the 2nd respondent to R-1 informing of the 

selection of R-4 and with instructions to appoint the 

latter after observing usual formalities. A copy of 

this letter was marked to the selected candidate (R-4). 

- It is true that a copy of representation dated 

28-12-91 addressed to the Postmaster General, ViJayawada 

was received by the 2nd respondent on 30-12-91 and a 

report was to be submitted to PMG, Vijayewada but in 

the meanwhile present O.A. was received. - 	- 

The selected candidate (i.e. R-4) has taken 

charge as EDBPM Kodurupadu on 31-12-91 afternoOn.: 

With refererice to Grounds of O.A. it is submitted that: 

The selection is perfectly legal and made after 

- 	the dueprqcess. 

ii) 	The procedure prescribed by the Dtector General, 

Department of posts, New Delhi has been correctly followed. 

iii)) 	No interview is prescribed for the selection. It 
- 	is true that the selection is made after verifying the 

-eIigibilitycOnditions of all the candidates and on the 

basis of 	comparative merit-s.,  it is true that the 

Applicant has psesed 10th class, But it is not true that 

the applicant has better educational qualification that 

R-4 passed SSC and also studied Intermediate. R-4 secured 

( if jjks (excluding Hindi) in SSC whereas the Applicant 
I

(I secured only 211 marks (excluding Hindi). The applicant 

AsIl"tt to; 	 4te. 	/ 
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says that he belongs to ackward Classes. It is as-

certeined that the Appli& nt is constructing an RCC 

HOuse in the Centre of 
	village and 1/3rd construc- 

tion was to be completed .s on the date of verification 

i.e. 16-11-1991. The oth r candidabex±z viz. R-4 has a 

tiled House located in t 

is also accessable to el 

education the Applicant 

other counts also is not 

properties of the two ce 

Applicant 

 

Total 

Centre of the village which 

members of the public. By 

not better than R-4. On 
etter as claimed by him. The 

idates are as follows:- 
Land 	House site 

cre 1-15 Cents 2d56q.Yerds. 

Lcre 1-15 Cents 	270-2 Sq. Yards. 

cre 4-30 Cents 

cre 1-50 Cents 

e 6-95 Cents 

13. 	Thus, the candidtte R-4 is not only better quali- 

fied but having more property and was considered finan-

cially sound and hence was selected for the post. 

ivi R-2 and-R-1 has no information about the alleged 
default of R-4 in respect of be loan, if any taken by him. 

This cannot be taken int account. 

v 	It is not true that R-4 does't own a house. He is 

having a tilled houseanb living therein with his father 

and he is only son to hi father. The applicant's house 

was still under constrution on 'the date of verification 

i.e. 16-11-91. The house of R-4 was found suitable for 

location of tost office and access able to all the members 

of the publico Hence It 4 was not considered ineligible 

on this count. 

vii It is true that a t4ahazar was received from the 

Sarpanch, GRain Panchayad Kodurupadu with the signatures 

of the Sarpanch and ten members recommending the candi-

dature of be Applicant. However, comparative merits, 
after verification of ta clairts of all the candidates 

have been considered an -R-4 was selected. It is not 

true that the house of R-4 is situated in a corner of 

the village. 

Attestor. 	 De 
AS. flkeetor (Ad 

o/o the Chief Postmaster CCL: 

A4dhra Chc1, Fiyd-500 00 



vi!i It is not true tint the applicant has better 

qualifications. The appliCflt passed SSC with 211 
mrrks leaving 1-lindi and R_4' got 233 marks in SSC leaving 

H/indi. R-4 also studied Intermediate. In the matter 

of Income and properties, -4 is more sound. 

In reply to para-9 it is submitted that the 

/appllcant is not entitled /for the selection to the 
/post of BPM and not entited to any reliefs. 

In reply to para-i.9, it is submitted that *he 

is not entitled to any relief. The fourth.respondent 

was already appointed in the post of EDBPM,, KodurupadU 

on 3112-1991 Afternoon. 

In view of. abcné, the O.A. is devoid of merits 

and hence liable to be dismissed with costs. 

Depone  

VEIUFICATION 

I. the 'above rame6 deponent herein do hereby 

state that what all sated in the Counter Affidavit 

is true to the beet of my knowledge, belief and in-

formation. Hence veified on this, the 

of May 1092 at Hyderbad. 

L o 7ne 't . 

/ 	

I.II!I!II 	

.At<&t1'' 	- 
Agtt. Yiheuv Ach" 

c/c the Chief Postmastr Ge' 
Akdluo, Ciscle, Uyd-500 00, 

Vt 



BEFORE THE CENTRAL ADMINISTRATIVE 
ThIBUNAIJ : HYDERABAD.BENCH. 

AT HYDRABAD. 

- 	 O.A.NO. 96 of 1992 

Between: 
P.Sivaprasada Rao 	.. App1ica'it 

and 

The sr.Superintetident of 
Post Offices, Vijayawada 
Division, Vijayawada and 
two others. 	 .. Respondents 

r 

(j; Rzccivth. 
' \ iutSl 

It 	 - 

11 

Piled 
4RAMBHASKERRAO 

Advacate, WghCCUñofA.P 
jddftJoflaI SrflC Course? Fat Control 004, 

B. No. SJ f.T, Vijavcnaaaf Colonj 
IIYDERABAD-500 46  
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5&ITRAL ADI'IIIISTPATIVE T UNAL HYDERABAD BENCH: HYDERABAD 

R.A./M.A./C.A. No. 

ORIGINAL APPLICATIONNO. 	4/12_ 	OF 19 

TAJ'SFER APPLICATION NO. 	 OLD PETITION NO. 

cERTIFICATE 

Certified that no further action is required to be 
taken anti the case is fit for consignment to the Record Room 
(Eeided) 

Dated: /31' .dll 	 N 

Co,  nter Signed  S±gnature of the 
Section Officer/Court Officer.9 	 a1ing Asst. 

PVM 



IN THE CENTRAL 

0 .A .No .96/92 

NAL : HYDERABAD BENCH 

Date of Order: 23.11.94 

BETWEEN: 

P Siva Prasada Rae 	 .. ApplIcant. 

A N D 

 The Sub Divisional Insp ctor (Postal), 
Vuyyuru - 521 165, Kris rm District. 

 The 'Senior Superintenc5e t 	(Postal), 
Vijayawada Division. 
Vijayewada - 520 001. 

 The Post Master General, 
G.P.O., Hyderabad-A.P. 

 G.Surya Prasad,S/o.Veea Swamy, 
aged 35 years, 	B.P.M. 
Kodurupadu Post Office, 
Bavulupadu Manc3al, KriShna District. .. Respondents. 

Counsel for the applicant 
	

Mr..M.V.Durga Prasad 

Counsel for the Respondeni 
	 Mr.N.R.Devrej 

CORAM: 

HON'ELE SHRI A.V.HARIDASAt 	MEMBER (JUDL.) 

HON'BLE SHRI A.B.GORTHI : MEMBER (ADMN.) 
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0.A.No.96/92 	 Date of Order: 23.11.1994 

X As per hon'ble Shri A.V.Haridasan, Member (Judi.) X 

The applicant and the 4th respondent were 

among the candidates who responded tog ffic$eon 

for appointment to the post of E.D.Sub Post Master, 

1durupadu Branch Post Of Lice. Both were eligible and 

II 	qualified. The selecting authority on consideration of 

the records sclected the 4th respondent. Aggrieved by 

the selection and appointment of the 4th respondent the 

applicant has filed this application praying that it may 

be declared that the selection of the 4th respondent for 

appointment of-E.D. Sub Post Master, }tdurupadu is illegal 
be directed 

and ubitrary and ('FH?: the respondents/to select the 

applicant to that post. It is averred in the application 

that the selection and appointment of the 4th resndent 

is without any legitimate criteria and without following 

the reservation for bac1;ard classes. It is further 

alleged that the building offered by the applicant for 

housing the Branch Post Offide ismuc.h better than the 

one of fdred by the 4th respondent. According to the 

applicant in all respects he being the better candidate th 

of 
se.hectionhe 4th respondent is arbitrary and irrationa 

2. 	The respondents in their reply have contended 
appiicantxhe 

that the candidature of the/4, 2pOndeflt ad the other 

candidates were scrutinised, the marks obtained by each 

of them at the SS.C. examination was considered and the 

4th respondent was selected as he had been obtained 233 

K 
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marks, while the applicant had obtained only 211. They 

also contend that the' building offered by the 4th respon-

dent is in the centre' of the village and convenient to 

house the Post OffjceL Therefore, the respondent contend 

that the selection and appointment of the 4th respondent 

in preference to the applicant was on the basis of the 

Comparitive merits of the candidates and therefore no 

intefference is called for. 

3. 	
- 	e have heard the counsel on either side and 

have also perused the records The file relating to the 

selection was also made available to us. The case of the 

F 	respondents that the 4th respondent had obtained 233 marks 

while the applicant had obtained only 211 marks in the S.S.0 

examination is not diskuted  by the applicant. Therflore 
F 	

the 4tn respondent has ' got more marks than the applicant 

in the S.S.C. examination. There is an instruction of 

the D.G.P&T that while considering the candidates for 

F 	selection of E.U.B.P.M./E.D.S.P.M. among Metriculates the 

person who has got bettr marks in the examination 

F 	nave a better chance to,  be selected. The respondents 

F has stated in the reply 1 that the building offered by 

F the 4th respondent is cànvenient and suitable for post 

office. Therefore, on a comparitive assessment of the 

F merits of the 4th respondent and the applicant the competent 

F authority found the 4th respondent more meritorious than 

the applicant. We do not find any arbitrar;ness in this 

decision soas to warr.pt  judicial interference. 

'F 	. 	The case of the,  applicant that the reservation 

F for Backward Community h?s  not been followed in making 

I the selection is also not sustainable in as much as the 

post in question was notlreserved for backwalases.. 

.4 

'F 
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On a careful -scrutiny: of the documents available and 

the file relating to the selection we find that there 

is no merit in the claim of the applicant that the 

arbitrarèless. 
selection process is vitiated by 	In the result, 

we find no merit in the application and the same is 

dismissed without any order as to costs. 

3_ar(A.s.GORT:) 	 (A.V.MARmASN) 
Member(&dmn.) .. 	 Meniber(Judl.) 

Dated: 23rd November, 1994 

Dictated in Open Court) 

DEPUTY REGISTRR(J) 

ad 

'Copy to: 

The Sub Divisional Inspector,(Postal), 'Juyyuru - 521 155 

The Senior Superintendent (Postal), Uijayawada Division, 
\Jijayawada - 520 001. 
The Post Master General, G.P.O., Hyderabad. 

One copy to Mr.M.U.Ourga Prasad, Rd,ocate,CAT,Hyderabad. 

S. One copy to Nr.N.R.Devr3j,5r.CGSC,CT,Hyderabad. 

One copy to Library,CAT,Hyderabrid. 
One spare wpy. 

YLKR 
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IN THE CENTR'L i'! .DMINI3TRTT. TR   
HYDER\B:\O OENCH HYDERiNO 

THE H ON' BLE MR . .V .HP R IDS N 	M:n3::R. (n) 

NO 

THE HDN'BLE .IIR.A .B.0 aRTHI 	MEiJR ( 

Dr\TED: :_J/ c7(_ 

ORDER/UDCME JT. 

Ni . AR . 	. . No. 

in 

O.M.Nfl. 9é 
N U. 	 - 

idmitbsd nd Intirini Dirocti:ifls 
jesued. 

#.1owzjd. 

Disposed of wilt Dirictiofl. 

Dismissed. L- 

Dismissad us witnciriWn 

jsmissed for dofiult 

Rjectad/Drdt 

io Order us to costs. 

7. 

tDE 
- - 

nv&Admiflfl8tt h1MS  

HTDERABAD..E 


